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Judgement

Antony Dominic, J.—Heard the learned counsel for the petitioner and the learned
Government Pleader appearing for the respondents. Ext. P1 is a notice issued u/s
67(1) of the KVAT Act calling upon the petitioner to show cause why penalty shall
not be imposed on him. On its receipt, petitioner filed Ext. P2 representation
requesting the 2nd respondent to give him a copy of the details of the check post
declarations and also the hard copy of the single declaration relied on against
him. Despite the request made, he was not given the materials. It is therefore
that he has filed this writ petition.

2. Instructions obtained by the learned Government Pleader is to the effect that
the details of the check post declarations, which are available with the 2nd
respondent, were those downloaded from the KVATIS and that the 2nd
respondent is willing to provide the petitioner copies thereof.

3. Therefore, it is directed that the petitioner may approach the 2nd respondent
on or before 19.3.2013 and there upon, the 2nd respondent shall furnish to the
petitioner copies of the details of the check post declarations downloaded from
KVATIS.
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4. Insofar as the hard copy of single declaration that is demanded by the
petitioner is concerned, that are available with the 1st respondent. Therefore, it
is directed that if the petitioner approaches the 1st respondent before 21.3.2013,
1st respondent shall allow the petitioner to peruse the materials and take
extracts of whatever material that he wants. Once the petitioner gets the details
as directed above, petitioner shall file his reply to Ext. P1 notice on or before
30.3.2013 and thereafter, 2nd respondent shall afford the petitioner an
opportunity of hearing and pass orders on Ext. P1. Petitioner will produce a copy
of this judgment along with a copy of the writ petition before respondents 1 and
2 for compliance.

Writ petition is disposed of as above.
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